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Pitambar Sahoo,33 years 
)fl of R.M.SahOO, 

op 	present serving as 
lecom )ffice Asst,(GL-1),. 
fice of the Asst.Zngineer,Telecom, 

ilectrjcal Sub Divigion, Rourkela 

-versus- 

App lic ant 

1) 	Union of India, represented through 
secretary to Government of India, 
Ministry of Communication, 
New Delhi, 

Superintending Engineer, Te1eco 
Civil Circle, Bhubaneswar. 

Asst.Engineer, Telecom, Electrical 
Sub-division, Rourkela. 

Chief General Manager, Telecom Orisa Circic-
Bhubaneswar 

AdVoctes f-ar applicant - N/s A.K.Misra, 
S.3.Jena J Seu:t 

A ----- ---- 

R D: 

S9,VIECHA.LIh2 N 	In this appication 	AdfljSLaL - . 

1icant har,  prayee for a direction 

to continue in his present placo 

of posting as Telecom office Assistant in the office of Assistant 

:n;incer, cicc•m Llectiical) Suhi 	iori, Rouic l 	A fur Lhcr 

prayer is fur (I JJ.2t ior L) hc 	jrtTr 	 H 



Lhe order cancelling Aflnexure-. 

2. 	The facts of thIs c. 

and can bc briefly staed. *2he applicant,whilc.  

Work-charged Gr.II in Telecom Civil Circle at 

represented for a posting at Rourkela as his wife was se 

at Barghat near Rourkela under the State Government. Accord 

OP 	
sted as L.D.C. in Postal Civil SUbDivjsion,Rourk 

Dn 28.1.1993 the applicant knowing that he h 

already comted about five years in Rourkela, represented 

posting to some other office in Rourkela. 	cordingly, in . 

dated 13.3.1993. vide Annexure3, he wa 

Assistant Engineer. T.E.S.D.,Rourkela. 

on 20.9.1994, th ipplicant was transferred from the off,  

of Assist-)nt E n(7ineei, T.E.S.D., R. - 

¼Ianning Division), 3hubaneswar, vi' 	 - 

filed a representation before he departmental authorities, 

exure-5, and in Annexure-6, the order dated 23.9.1994 hi' 

ting to t3hubaneswar was cancelled. Subsequently, in order 

c*
4.10.1994 (not annexed to the- J..) the  

was cancelled and it was ordered that the transfer of 

- 	1 	 - 	- -- 	- WU 	UU d LLafl -  . 

liCant approached the Tribunal in this J.A. and on 7.10.1.. 

).A. was admitted and it was ordered that operation of the 

1 #1 

	 iugned order dated 4.10.1994 was stayed in case the applic 

had not been relieved. By virtue of the stay order, 



V 
, 

go, 

learned lawyer fox. thc applicant 

and the learned Aaditional Standing Councel acrjng on behalf 

of the respondents. The respondents have taken the stand in their 

that the applicant is in transferle service. In 

ration of his fily difficulties, on his representation 

posted to Rourkela. But he Cannot remain at Rourkela throughout 

areer and after completion of about six years at Rourkela, 

was transferred to Bhubaneswar. 3n this ground, the respondents 
.sted the application. As already mentioned, the 

has remained at iZourkcla from July 1983, i.e., for 

ost nine years, of which two ano half years he has continued 

rdr. As he is in a transferable job he 

einite1y for all times to come at 

s stay for nine years at Rourkela should hve been 

problems. In view of this, I hold t 

;ithout any merit and is liablE 

was submitted by the learned lawyer for the appil 

applicant may be allowed to continue at Rourkela till th 

Of May, 1997, i.e., end of academicsession, I do n 	fj- 

ny merit in the request in view of the fact that he has conu: 

ourkela for about nine years. 

Jc leave and joining time till 

ow station thereaftc 


